
IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

THURSDAY HE NINETEENTH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FOUR

[ 3418 ]

...APPELLANT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

rHE HoNouRneLe snriUBrcE J sREENrvAs RAo

PRESENT

WRIT APPEALNO: 1407 OF 2024

Writ Appea
09-03-2022

Between:

I y!". clause 15 of the Letters patent Against the Order datedin WP.No. 12241 of 2022 on the fite 
"f 

tdH;s; L;;;. '

Anjuman Khadimur [\,4usrime-en,. (A Registered wakf notified in A.p. cazette Dated12'7 1984) D No 2-4-696 nmobrpei-Hoao, ivi"lrtir'0, Rep. bv its Mutawari IVrr.Syed Saifuddin euadri S/o Syeo v6"iri vr"i.,iirdiLlh?ori,

AND

1 Abdul Saqeer, S/o Late Ahdul Nazeer, Aged about 41 years, R/o H.No. 2-4_680/96, Sunder Nagar, Kachesroa, Hvb"iilij"_"#o-ozt .

...RESPONDENT / PETITIONER
The State of Telanoana. Rep. .by. its principal Secretary l\,4inorities WelfareDepartment Secretaiiat, Hyderabdd.

t 
l:'ffit"i;:r?Fi?ry#r Board, Rep' bv its chier Execute orricer. Hai House,

4- The lnspector Auditor wakf, crrcre Nos. 3 and 6, survey and Rent corectorTelangana State Wakf Boara, ftVO"raOaO 
" """

...RESPONDENTS/ RESPONDENTS

Counsel for the Appellant : SRt SYED SOHAIL

Counsel for the Respondent No.1 : L RAM SINGH

co u nse I ror the Res pon dent N o' 2' 
BF,#IItV=.LlAIit%=ii,_ wE LFARE. & MINORIryWELFARE DEPT.

.9:-ll:11.-r tle Respondent No.3&4 : snr Fenie'riAzAM KHAN, Sc FoRWAKF BOARD
The Court delivered the following: JUDGMENT
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THE HON 'BLE THE CIIIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J RAO

WRIT APPEAL NO. 1 4O7 of2024

JUDGMENT: Eer tLLe Hon'bte the Chief Justice Atok Aradhe)

Mr. Syed Sohail, learned counsel for the appellant'

Mr L.llam Singh, learned counsel for the respondent

No. 1.

Mr. ArLanthula Ravinder, learned Government Pleader

for B.C.Welfare, Social Welfare and Minority Welfare

Departments for the respondent No'2'

2. This jntra court appeal is liled against th e order

dated 09.03.2022 passed in W.P'No' 12241 of 2022'

3. Admittedly, the appellant is not a party to the order

dated 09.Oi|.2022 passed by the learned Singie Judge' The

aforesaid order therefore does not bind the appellant'
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4. In view of law laid down by the Supreme Court in
shivdev singh v. state of puujabr as welr as Division
Bench of this Court in palavalasa padmanabham v. State
of A.P.z, the appeilant has the remedy of review availabre

before the learned Single Judge.

5. Therefore, the writ appeal is disposed of with the
liberty to the appellant to take recourse to such remedy as

may be available to it in law.

Miscellaneous applications pending, if any, shall
staad closed. Hbwever, there shall be no order as to costs.
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One CC to SRt SYED SOHA|L, Advocate. [OPUC]
One CC to SRt L.RAIT/ S|NGH, Advocate. [OpUC]

IU","Ti:",,fi,l?5,??ai88jt|1$)fl n ,*o*,rrEs WELFARE, Hish court ror the

One CC to SRr FARHAN AZAM KHAN , SC FOR WAKF BOARD. [OPUC]Two CD Copies.
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HIGH COURT

DATED:1911212024

JUDGMENT

WA.No.1 407 of 2024

DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS
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